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CENTRAL ADM[NsTRATIvE TRIBUNAL 
CALCUTTA BENCH 

CALCUTTA 

NO. 	O.A. 147 of 1996 	 Date of Order: 12.4.2005 

PRESENT -HON'BLE MR. JUSTICE B. PANIGRAIA VICE-CHAIRmAN 
HOWBIE MR. N.D. DAYAJ., ADUMSTRAIWE MEMER 

MANDAN MONDAL & ORS. 

vs. 

UNION OF INDIA & ORS. (S.E. Rly..) 

For the, Applicant 	 W A. Chababorty, Couml, 

For the Respondents 	 None. 

ORDER 

PER JUSTICE B. RAWgRAM V.C: 

When the matter was talwn up for ordcr~, Nk. A. Chab*orty, kL,counal 

appearing for dw applicant is pualt None appeared for.d'w Mpondents. 

2. 	Nk. . Chakraborty has sWmitW that he has no, inshucdon in d& matter amd 

prayed for deletion of his name. Accordhqoy, die name of ift. Chabiborty, as counsel 

for the applicant be deleted. TIM applicant is not present on call. It appears ft dw 

applicant is no longer interested to Mmcute, the case any fw&cr. Accordfi%ly, the 

case is dismWed for ddault. 

NEMBER(A)t 	 VICE-CHAIRMAN 
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